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From
The District Magistrate,
Una, District Una (H.P.).

To

The Consultant (Judicial),
Hon’ble National Green Tribunal,
Faridkot House, Copernicus Marg,
Near India Gate, New Delhi,
Delhi-110001.

No. 3Y&4 /DRO/NTLR
Dated 16 .12.2023

Sub: - Compliance report in compliance of order dated
06.11.2023 passed by the Hon’ble National Green
Tribunal, New Delhi in M.A. No. 114/2023 in
Original Application No. 882 of 2022 titled as
Sanjeev Kumar versus Deputy Commissioner,
Rupnagar & ors.

Sir,
It is respectfully submitted that the Hon’ble National
Green Tribunal, New Delhi vide order dated 06.11.2023 passed in
M.A. No. 114/2023 in Original Application No. 882 of 2022 titled as
Sanjeev Kumar versus Deputy Commissioner, Rupnagar & ors. has
directed the respondents to file their response on or before 31.12.2023
with all requisite details and copies of the relevant documents
regarding compliance of the orders passed by this Hon’ble Tribunal.
It is further submitted that after receiving the aforesaid
order dated 06.11.2023 of the Hon’ble National Green Tribunal, the

Divisional Forest Officer, Forest Division Una District Una (H.P.)
vide this office letter No. 3249/DRO/NTLR dated 24.04.2023 (copy

annexed as Annexure -A) was requested to send a detailed fresh
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action taken rep'ort in compliance of aforesaid directions of Hon’ble
National Green Tribunal to this office. The Deputy Conservator of
Forests, Una Forest Division Una (H.P.) vide his office letter No.
8809 dated 04.12.2023 (copy annexed as Annexure -B) has reported
that the demarcation of the alleged area has been carried out by
Revenue Department Punjab in the presence of District Revenue
Officer Una, Tehsildar Una and other revenue officials and Range
Forest Officer Una with his team on 29.08.2023. He has also reported
that as per Award No. 132/H dated 19.10.1954, 133/H dated
19.10.1954 and supplementary Award No. 132/H dated
19.10.1954/16.11.1955 as per site plan presented by Shri Sandeep
Chauhan, officer of Northern Railway, Nangal Township (Pb). Out of
total 34.01 Acre (13.76 ha) land, 1.77 Acre (4.38 ha) has been
demarcated less on which land Railway line has been found
constructed in some porﬁon whereas in the remaining portion illegal
encroachment has been found done by the locals. However as per
demarcation, fencing on three sides of the demarcated land has been
done whereas boundary pillars have been installed on the rivel_‘ side by

lower Forest Field staff of Una Forest Range.

The report/response is submitted for favour of

consideration of the Hon’ble National Green Tribunal and the same

may kindly be accepted.
Yours faithfully,
Raghav Sharma, IAS
Encls. As above. District Magistrate,

Una, District Una (H.P.).
Ph. No. 01975-225800.



- ‘;/-

—ANNEXUR & #

Personal Attention/
Hon’ble National Green Tribunal Matter/
Most Urgent/Time Bound '

From

The Deputy Commissioner,
Una, District Una (H.P.)

To

The Divisional Forest Officer,
Forest Division Una District Una (H.P.).

No. 249 /DRO/NTLR
Dated: - 24 .11.2023

Sub: - 0O.A. No. 882 of 2022 titled as Sanjeev Kumar

versus Deputy Commissioner, Rupnagar and other.

Sir, .
Please refer to your office letter No. 6275 dated

22.09.2023, on the above noted subject.

In this regard, it is intimated that the Hon’ble
National Green Tribunal New Delhi vide order dated 06.11.2023
passed in aforesaid Original Application has directed the
respondents to file their response on or before dated 31.12.2023
with all requisite details and copies of the relevant documents
regarding compliance of the orders. The Hon’ble National Green
Tribunal New Delhi vide aforesaid order dated 06.11.2023 has
also directed the undersigned and the Deputy Commissioner,
Rbopnagar to remain present before the Hon’ble Tribunal
(physically or through VC) on the next date of hearing i.e.
04.01.2024. The copy of aforésaid order dated 06.11.2023 is

enclosed for ready reference.

164




You are, therefore, requested to send a detailed fresh
action taken repbrt in compliance of aforesaid directions of
Hon’ble National Green Tribunal to this office before dated
15.12.2023, enabling the undersigned to prepare & file his
response in the Hon’ble Tribunal within stipulated period. You
are also requested to attend the Video Conference in aforesaid
case with the undersigned on the next date of hearing i.e. -

04.01.2024 alongwith the entire record pertaining to the case.

Raghav Sharma, IAS

@&U Deputy Commissioner,

‘ Una, District Una (H.P.).
Ph. No. 01975-225800.
Endst. No. 3250 -5I/DRO/NTLR Dated 24.11.2023

A copy is forwarded to: -

1 " The Deputy Commissioner, Rupnagar, Punjab for
favour of information & further necessary action please.

2, The Regional Officer, H.P. State Pollution Control
Board, Una District Una (H.P.) for information & further |

necessary action please.

Deputy Commissioner,
(/  Una, District Una (H.P.).



ANNEXURE B

S _NRTSANG
S SAN\RR

No ‘532?0‘7

HP Forest Department

Dated, Una the L\\\ Q\ 20 13

From: - Deputy Conservator of Forests,
Una Forest Diyision, Una (HP).

To: The Deputy Commissioner,
Una, Distt. Una (HP)

Subject: O.A. No. 882 of 2022 titled as Sanjeev Kumar Versus Deputy
Commissioner, Rupnagar and other.

Sir,

Kindly refer to your office letter No. 3249/DRO/NTLR dated
24.11.2023 on the above cited subject.

2 In this connection it is submitted that as per orders of Hon’ble National
Green Tribunal, New Delhi in above cited O.A. demarcation of the alleged area has
been carried out by Revenue Department Punjab in the presence of Distt. Revenue
Officer, Una, Tehsildar, Una and other revenue officials in the presence of Range
Forest officer, Una and his team on 29.08.2023 as per Award No. 132/H dated
19.10.1954, 133/H dated 19.10.1954 and supplementary Award 132/H dated
19.10.1954/16.11.1955 as per site plan presented by Sh. Sandeep Chauhan, officer of
Northern Railway, Nangal Township (Pb). Out of total 34.01 Acre (13.76 ha) land,
1.77 Acre (4.38 ha) has been demarcated less on which land Railway line has been
found constructed in some portion whereas in the remaining portion illegal
encroachment has been found done by the locals. However as per demarcation, fencing
on three sides of the demarcated land has been done whereas boundary pillars have
been installed on the river side by lower Forest Field staff of Una Forest Range. Photo
copy of Range Forest officer, Una’s report is also enclosed herewith for favour of
information and further necessary action please.

Encl: As above ,
Deputy Coy%f? orests,

Una Forest Division, Una (HP).
Endst. No. Dated Una, the
Copy is forwarded to R.O. Una for information w.r.t. his letter No.

1064 dated 28.11.2023. /

Deputy Conservator of Forests,
Una Forest Division, Una (HP).
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